IN THE CENTRAL AOMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH § NEW DELHI

0.A. Noi 1833/%0  Of) i‘453|"|0

New Delhi, dated the 17th August, 1994

CoRAM
Hon'ble Shri S.R, Alige, Member (1)
Hon'Ble Smt.lLakshmi Swaminathan, Member(3)

Shei Gautem Karmeker
$/o Shri A.R. Karmakar,
R/c 37/437, R.K, Ashrem Marg,
- ve fppldcent
(By Advccate Shri V.S.R, Krishna)
V/s

1% Urdon & India, through the Director Genersl,
Doordarshan, Mandl House, New Dslhi

2. The Oirector General, Doordarshen,
Parliament Street, New Delhi

es Respondents

(By &dvocate Shri M.L.Verma )

JUDCNENTE ORAL)

(Hon'ble Shri S.R, Adige, Member (A))

In this epplication, Shri Geutem Karmekar has prayed
that the order discharging him from service be quashed and he be
allowed to continue as long as there is requi rement for casual
workers and ho has alsc prayed for grent of pay and allowences, leave

and all other benefits as admissible to regular class-IV emp loyees ,

2¢ His case is that he was recruited as casual worker

in the Delhi Opordarshan Kendre, Sansad Marg, New Delhi on 1,10.89,

after having sponsored his name by the Employment Exchange, He admits
P

that no sppaintment letter was issued to him, but the attendance

register of casual workers will show his attendance daily from



&7

151041989 and is supported by identity card. He allages that

S

the respondents :have introduced a system by which vasual -
workers are engaged verbally and discharged verbally at
the end of 90 days. He states that he was told verbally
that he would be discharged from service on 31,12.1989 and
his prayer for retention further in service has naot been

entertainad,

¥ The respondents, in their reply, state that the
;;:pnc;nt was on three months service in the Doordarshan
i(ondra‘{“' He was mngaged as a caswal dabourer for a specified
period and on completion of the sald period, his services wers
no longer requifed and hence dispensed with, We note that
order on inte=rim relisf was passed by the Tribunal on
20,7.,90 directigg the respondents to consider engaging the
applicant as casuyal worker in any of the vacancies, in
preference to outsiders, We are informed by epplicants counsal
that in compliance with those orders the applicant has been
Teengaged and is continuing in cowicg. This averment has not

bean rebutted by respondents counsel,

&, The intecim relief referrsd to above is accordingly

made ahsolute, and this 0.A, disposedof accordingly, No costs,

BNl . e, i
(Lakshmi Swaminathar ) (S%\ Am/)
Member(3) Member(A)
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